
(Open c urt) 

MINISTRA TIVE TRmUNAL 

fhabad this the 24th day of March, 2004. 

286 of 2004. 

Hon'bl • Justice s. . Singh, Vice-Chairman. 

Hon'ble MF• .R. Tiwari, Member- • 

Suresh Chandra Sharma sV Sri Babu Ram Shanna 

R/ Villa e-Pipraul Pukhta, P.o. Ujhani, 
Tehsil- Sa dar, Distt. Bada un. 

• • • • • • • • p licant 

V R SUS -------
1. Uni n f In ia through Secretary, 

P t and Tel raph, Delhi. 

z. t Ma star Genera 1, • 

3. The uperintendent (Post & Telegraph), 
G.P .0, Badaun. 

4. The superintendent of P st Offices, 

Ba un Divis! n, Badaun • 

••••••••• Res ndents 

respondents :- Sri R.c. 

0 R DE R -----

While the applicant was werking as Sub P st Mast r, 

s pr secuted in criminal case • 1321/97 tate vs. 
uresh under sect! n 409 IPC. It appears t t he as placed 

under su pension n account f his inv lvement in a criminal 

case. T e pplicant was acquitted fr the char9e vide 

rder dated 26.05.2003 p sed by the c.J.M, a un. The 

n tant • was file 24.02.2004 claiming relief that 

the respon ents be directed te grant promotion to the 

lie nt treating him to be continued in service. 



: : 2: : 

2. It appears that after the applicant was acquitte 

he sent a legal n tice date 30.09.2003. In reply to the 

said n tice it was stated in para 10 f the reply that in 

epartmental proceedings, the applicant was held guilty f 

the charge levelled aga~nst him and hence he was removed 

from service. The order f removal is not under challenge 

in this O.A. At this stage learned counsel for the 

applicant states that he may be permitted to withdraw the 

o. with liberty to pursue his remedy against t e or er of 

removal passed in departmental proceeding. 

3. In view of the statement made by the learned counsel 

for the applicant the O.A is dismissed ith liberty to the 

applicant to pursue his remedy against the order of rer:tova't/ 

dismissal from service passed by the departmental authority 
~~~~ 

~1ft P.e~peo~ of isciplinary procee ings. 
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Hember- A. 
~' 

Vice-cha inna n. 

/Anand/ 


